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.Abstract of the P'I'oceedillgs oj the OOllncil of the Gnvernor Genm'al nf India, 
assembled for the purpose of making Law8 cmd Regulation8 under Ihe 
provisions nf the Ind'an Oouncils Acts, 1861 and 1~92 (24 ~ 25 Piet., 
cap. 67 and 55 ~ 56 Viet., cap. 14). 

The Oouncil met at Government House on Thursday, the 6th Feb!uary, 1896. 

PRESENT: 
His Excellency the Viceroy and Governor General of India, P.C., G.Y.B.I., 

G.Y.I.E., LL.D., p1·esiding. 
Bis Excellency the Comm~nder·in-Chief, G.C.I.E., K.C.B., v.c. 
The lIon'ble Sir A. E. Miller, Kl'., c.S.I., Q.C. 

The Bon'ble Lieutenant-General Sir H, Brackenbury, K.C.B., K C.S.I., R.o!.. 

The Hon'ble Sir C. B. Pritchard, K.C.I.E., C.S.I. 
The Hon'ble Sir J. Westland, K.C.S.I. 
The Hon'ble J. Woodburn, C.S.I. 
The Hon'ble Mohiny Mohun Roy. 
The Boo'ble O. C. Stevpns, C.S.I. 
The Hon'ble A. S. Lethbridge, C.S,I., M.D. 

The Hon'ble M. R. Ry. P. Anandlio Charlu, Rai Bahadur .. 
The Hon'ble Alan Oadell, C.S.I. 
The Ron'ble J. D. Rees, C.I.E. 
The Hon'ble G. P. Glendinning. 
1'he Hon'ble Nawab Amir-ud-Din A.hmad Khan, C.I.E., BaMdur, 

FakharuddouIah, Chief of Loharu. 
The Hon'ble Rao Sahib Balwant RaG Bhuskate. 
The Hon'ble P. Playfair, C.I.FJ. 

QUESTIONS AND ANSWERS. 

The Hon'ble R AO SAHIB BALW A.NT RAO B HUSKATE asked:-

.. (1) Whether the attention of the Government of India has been 
directed to the surmises contained in ~ome of the daily papers 
in regard to the suicide committed by Ram Chandra SiTlgh Deo, 
the late Raja of Patna, in the Central Provinces? 

., (2) If so, has any enquiry been made in regard to that matter? " 
The"Hon'bie MR. WOODBURN replied :-" The Government of In~ia have 

had their atUmtion called to this case, but they do not think it necessary to 
. make a.ny further inquiry into the circumstances. 
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., A very full enquiry was made at t.he time by the Administration of the 
Central Provinces. 'rhe result of that enquiry was reported to the Government 

of India in the following terms :--

, I am directed to report, for the information of the Government of India, thc death, 

by lIuicide, of the Maharaja. of Patna on the ~h of n~  Tile ~ha ra a  shot his wife 

dead, and then shot himself. The. Political Agent for the Chha ~i a h Feudatories a.t 

once proceeded to Bolangir, the Ma.haraj,"s head-quarterB, au,t made a detailed enquiry 

Qf which the official report has just reached the Chief Commissioner. 

" At the time of the murder and suicide the Maharaja waS undoubtedly insane. Sus_ 

picion of this hat! before been occasionally hinted. His mother is of unsound mind. The 

Maharaja. bimllClf had, especially sinct! his acce,sion from time to tIme displayed ecccen_ 

tricities of conduct an1 outbursts of temper, only too easily to be aecJuuted for in the light 

of the present tragedy, but recrarded at the time as not unnatural in a hot headed and 

self-willed young Chief, new to power impatient of restraint and forming, in his distant 

and isolated capital, exaggerated ideas of his own p1lwer an,1 importance. For such 

outbreaks the Chief Commissioner has himself had to take the Maharaja to task. To rc-
proof and counsel he showed himself readily amenable. And his. bearing and conversa-

tion were so uniformly frank, courteous and amiable as to rebut  all suspicion of his 

character or intellect being seriously warped. The terrible ending came suddenly when 

after an outbreak of unfounded fea: and snspicion of his wife his servants and his sur-

roundings, he had in a visit to the Poiitical Agent and Commissiuner of the Division be-
come apparently calm and reasonable. The ahar~ni was a sister of the Raja of Kala. 

bandi, a neighbouring Chief, and wag a bdy hcltl ill the highet>t e~ eem by all who knew 

ber. There was one child of the marriage, a daughter, who sustained no injury: 

II It may be added that the Political Agent reported that he had rea<;on to 
believe that ~he immediate ~ e which led the lIah:uaj'l to shoot his wife waS 

her refusa;l to give him a sum of Rs. 20,033 from her private purse for the pur-
pose of a trip to England, which he cont:lmp1uted, and the' Government of India 

have no information which would Ipsd them to doubt the correctness of this 

report. 

ee R(lstrictions were imposed on the powers of the Mabarajs, which were not 

imposed on the two other young Chiefs who were installed along with him in 
January, 1894.. Under these restrictions he chafed, but they were unfortunate_ 
ly necessary, and were imposed, not at the instance of the Political Agent, but 
by mys:>1f ;18 Chief Oommissioner_ The Political Agent, in his relations with the 
ChierA in C~ha i arh, amply justified the expecta.tions in which I appointed 
him to 'h n post. 

II 'j""" Dowan was an officer of the Maharaja's own selection." 
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The Hon'ble BABU MOHINI M OHUN Itoy asked :-

" (1) Is Government aware that there is now considerable alarm and agit-
ation in the Ohittagong Division arising from an a r hen~ion 

that the said Division will he transrerred from the Province of 
Bengal to that of Assam ? 

II (2) Will Government be pleas"d to state whrther such a proposal is 
now under its consideratit.n ? 

.. (3) If so, will Government be pleased to publish all pnpers and corrl'-

spondence relating thereto so as to allow h~ people of the ChittA-

gong Di vision an opportunity of submitting representations and 
reasons against h~ proposed transfer?" 

The Hrm'hle MR. WOODBURN replied :-" The Government of India have 
received representa.tions which show that the idea of the transfer of the Chitta-

gong Division to .Assam i., regarded with di'atisfaction. by some people of the 
Division • 

.. The Government of India decidfd in 1802 that the Chittagong Di!:trlct 

should be transfel'red to ~am as soon as seltlemellt operations were concluded 

in it. It was at the same time decided that the expediency of transferring the 

whole of the Chittagong Division should be considered by the Lieutenant-

Governor of Bengal and the Cb.ip.f Commissioner of A!:sam. That question is 

now under the consideration of those authorities and will be eventually submit-

ted for tLe decision of the Government of India . 

•• The Government of India will give attentive consideration to nny repre-

sentations aga.inst the proposed tram-fer which the people of the Chittagong 

Division may submit through tbe Government of Bengal; but they do not think 

it necessary to publish at present any papers relating to the matter." 

LEGAL PRACTITIONERS ACT, 1879, AMENDMENT BILL. 

The Hon'ble SIR ALEXANDER M.ILLER moved that the Hon'blc Rai 
P. handa Cbarlu Bahadur be added to the Seiect Co:tnmittee on the Bill to 

amend tile Legal Pract.itioners Act, 1879. Be said :-" The Select Committee 
originally inoluded the mme of the Hon'ble Mr. Mehta, who has since, 

I regret, to say, ceased to be a member of ihis Council and therefore I 
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desire to fill up ~he placA on the Committee which he lIas vflcatea. And 

I sbouM like to take this opportunity of saying, speaking for myself alone, 

that I recrret e:x:ceedinO'ly the absence of the Hon'ble Member, whose 
t) 0 

extreme fairnBRs and great attention to all the business I have had to transact 

with him in the Select Committee have, iu my opinion, made Mr. Mehta one 

of the most useful memhers that I have met at this table. I have indeed 
more than once heen obliged to diffl'r from 'him in opinion 0'1 public matters, 
but with that I have nothing to do at, pl'esent, nor did Buch differences detract 
in the least from my sense of his legal acumen and judicial fairness on general 
questions: I think he would have been of very great assistance to us in the 
settlement of the difficult questions arising out of this Bill, and I desire that 
this expression of my personal regret at his having ceased to be a member of 

this Council should be made as public as possible. 

The motion was put and ngreed to. 

NEGOTIABLE INSTRUMENTS, A"CI', 1881, AMENDMENT EILL. 

The Hon'ble Sill. ALI!JXANDEIt MILLE II. moved for leave to introduce a Bill 

to amend the N egotiahle Instruments Act, 1881. He said:-" By a known 
principle of comml'rciallaw, or of tile common law of negotiahle instruments if 

a negotiable instrumlmt was not psesented within a reasonable time after it 
,became due, the drawer and acceptor were released from liability upon the 
instrument of their condition had been injuriously changed by the delay. The 
theory of the law is that, if the document is old, the holder should take all risks 
in oonnection with ii. Tilat was incorporated, when the attempt was made to 
codify the common law of suoh imtrument;J in 18fn. in section 84 of Aot XXVI 
of 1881, which provided tha.t when a ch eque was not presented' for payment 
within a reasonable time, and the drAwdf thereof sustains loss or damage from 
such failure, the holder should have no claim against the drawer, and the drawer 

was absolutely di har~d  When, however. the ident.ical same prinoiple of law 
came to hecodi:6.ed somewhat later in England, they limited the amount of the 
discharge oftha drawer not to the total amount of the cheque, the presentatioll 
of which bad been unreasonably deillyed, but only to tbe amount which the 
dmwer had lost in consequence of the delay, whioh was not always by any means 
the same amonnt ; and it appears to thH Government of India. first that it is 
desirable that in a matter of this kind the law regarding these instru:o:ents 

should be the same in India. as in n a~  and secondly, that the English Act 
has mere accurately expressed the principle of the common law than the Indian 
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A..ct does: and therefore I propose to alter the Indian AcL not exactly according 
to the wording of the English Act, which would not a o h~r fit into the 
rest of the Act here, but so as practically to produce the same result as is 
produced in England hy the form of the Act t4ere-45 & 416 Viet., cap. 61. 

~ "It is scarcely necessary for me to go through the provision of the Bill. 
The practical effect is that when a cheque is not presented within a reasonable 
time, and when in consequence of its non-presentation the drawer hal; suffered 
any damage he is to be discharged from liability on the cheque to be extent 
of the damage, he has suffered, but no further; and the S3me principle is of 
course properly applied to intermediate indorsers when they also have suffered 
damage; as, for instance, to give an illustration, when a man has received a 
cheque in paymcnt of a debt and has passed it on to a third party in payment 
of a debt to him, and then by reason of improper delay in presentation the 
cheque is dishonoured or only paid in part, it is provided that the holder or 
indorsee, whether intermediate or ultimate, of the cheque is not to be entitled 
to fall back upon his indorser in respect of the debt which would have been 
paid if the cheque had been presented at the proper time. It eem~, I think, 
necessary to extend the protection to intermediate indorsers in that way, and 
that is proposed to be provided in the alteration we are now making in the Bill. 

That is the entire effect of the proposal. 

The motion was put and agreed to. 

The Hon'ble SIR ALEXANDER MILLER introduced the Bill. 

The Hon'ble SIR ALEXANDER MILLEtt moved that the Bill and Statement 
of Objects and Reasons be published in the Gazette of India in English, and 
in the local official Gazettes in English and in such other languages as the 

Local Governments think :fit. 

The motion was put and agreed to. 

The Council adjourned to Thursday, the 13th February, 1896. 
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